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THE ANDHRA PRADESH PAYMENT OF
SALARIES AND PENSION AND REMOVAL OF
DISQUALIFICATIONS (AMENDMENT)

ACT, 1986.%
AQT No. 9 OF 1986
[15th April, 1986]

An Act further to amend the Andhra Pradesh Payment
of Salaries and Pension and Removal of Disquali-
fications Act, 1953.

~ Be it enacted by the Legislative Assembly of the
State of Andhra Pradesh in the Thirty-seventh Year
of the Republic of India as follows :—

1. (1) This Act may be called the Andhva Pradesh shon titio.
Payment of Salaries and Pension and Removal of aid com-
Disqualifications (Amendment) Act, 1986. '

(2) Section 2, in so far as it relates to,—

{a) item 77 shall be deemed to have come into
force on the 8th May, 1984 ; '

(b) item 78 shall be deemed to have come into
force on the 12th October, 1984 ;

(¢) item 79 shall be deemed to have com: into
force on the 26th October, 1935.

2. In the Andhra Pradesh Payment of Salaries pgcedment

and Pension and Removal of Disqualifications Act, of the sche-
1953, in the Schedule, after cntry 76, the following $fa™™
entries shall be - inserted, namely :—

““77. The" Office of the Chairman, Kakatiya
Urban Development - Auihority, Warangal

78. The Officc of the Chairman, Tirupat
Urban Development Authority, Tirupati

79. The Office of the Deputy Chairman, State
Development Board™.

*Received the assent of the Governor on the 13th April, 1986, Fof
sta.cment of Objects and Reasons, Please sec the dndhrn Pradash G;:zer.'g,
part IV-A, Bxtraordinary, dated the 22nd Macch, 1986, at page 1.
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THE ANDHRA PRADESH PAYMENT OF SALARTES AND PEN-
SION AND REMOVAL OF DISQUALIFICATIONS (AMENDMENT)
ACT, 1987,

ACT No. 44 OF 1987.%
[9th September,  1987.]
An Act further to amend the Andhra Pradesh Pay-
ment of Salaries and Pension and Removal of
Disqualifications Act, 1933.
Be it enacted by the Legislative Aszsembly of

the State of Andhra Prade®h dn the Thirty-
elghth Year of the Republic of India as follows:—

*Received the assent of the Governor an the 8th September,
1987, Far Statement of Objects and Reasons, please see the
Andhra Pradesh Gazette, Part I¥-A Extraordinary, dated the
12th August, 1987, at page 4. . |
|
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Short title t. (1) This Act may be called the Andhra Pradesh
andcomm-  Payment of Salaries and Pension and Removal of
eeme Disqualifications (Amendment) Act, 1987 :

{2) It shall be deemed to have come into force
on the Ist July, 1987. ' '

Amendment 2. In the Andlwa Pradesh Payment of Sala-
Ofsection 3, ries and Peasion and Removil of Disqualifications
154, . Act, 1953 (hereinafier referred to as the principal
Act), in section 3, in sub-section (1), after the words
“one thousand and five hundred rupess per mensem™
the words “special allowance :of one thousand two
bundred and fifty rupees per mensem” shall be inseried.

.Amendment " 3. In section 3-A. of the principal Act,—
of seotion 24, .
(i) in sub-section (1), in clauss (a), after sub-
olause (i), the following sub-clause shall be , inserted
namecly -

" “(i-a) special allowanc: of one thousand o
hendred and fifty rupees per mensem”;

_ (i) for sub-section (2}, the following sub-section
shafl be substituted, namely :—

“(2) There shall be paid to each of the Deputy
Ministers, if any, who are members of the Goverpor's
Counci! of Ministers, a salary of one thousand and
five hundred rupees per mensem, special allowance of -

.one thousand two hundred and fifty rupees per misn-
sem and a conveyauce allowance of iwo thousand
and five hundred rupess per mensen in case a8 motor
car propelled by patrol is used and ope thousand
seven hundred and fifty rupees per menssm in case

. a motor car propelled by diesel oil is used.”
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4. In seCHDR of the princivgl Act,— Amendmeny

() m “subsésdlion (1), after the. words “one

thousand and five- Lundred Tupees per mensem”

mdredand

the words: "gpeoial. ellowancs of one thousand two
fty rupees per mensens” shall k2 ins_erted_;

Gif) in sub-section ), ip clause (), after subs?
clause é}, the following sub-olause shall be inserfe

nrmely —

“(i-z) spesizl aliowance of cne thousand two
Mindred and fifty rupess per mensem™.

5. Insection |l of the principal Aci, in sub-section Amendmet
(5_}‘__ of section 1.

(i) in clause (2), for ths words “five hundred
wunees” the words “seven hundred and fifty rupees™
sidl Bo substituted ;

(i) in clause {¢), for the words “onrc thousand
rupess” the words “one thousand and five hupdred
runess” shall be substifuted.

J. 1963-44



w1

i

THE ANDHRA PRADESH PAYMENT OF SALARIES
AND PENSION AND REMOVAL OF DISQUALI-

*  FICATTONS (AMENDMENT) ACT, 1989%

-1

ACT KO. 2 OF 1989.
[29th March, 1989.]

An Act further to amend the Andhra Pradésh
Payment of Salarjies and Pension and
Removal of Disqualifications Act,
1953, : '

Be it enacted by the Legislative
Rssémbly of the State of Andhra ‘Pradesh
in the Fortieth year of the Republic of

-Irrdia, as follows-—

1. (1) This Act may be called the snort
Andhra Pradesh Payment of Salaries and and Lt
Pension and Removal of Disgualifications mant.
(Amendment) Act, 15B9.

(2) It shall be deemed o have
come -into force on the lst April, 1988.

)

-, *Recelved the assent of the Governor en the ZAth March,
1989. For Statement of Objects and Reasons, pleasz see-the

 Andhra Pradesh Gazette Part-IY A, Extraordipary, deted the

ath March, 1989 at Page 3.
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A;wldmgl 2, In the Andhrd Pradesh Payment of Salaries\any

ASTior * Pension and Removal of Dlsquahﬁcatwns Act, 1953

1934, (hereinafter - refcrmd to as ' the pnncrpnl Act) in
section 6,—

’ (1) in the 0pemng pa:agraph, after the words

“use of the Ministers” the words * the Deputy Mmlsters
.shall be inserted; :

(u) in the prouso,

(a) after the words “any Minister” the words
"th;. Deputy Minister” shall be inserted.

"{b) for the words “one thousand rupees” the
' words “three -thousand rupees” shall be substiluted.

Ameadment 3. In section 9-B of the principal Act—

af wectlom 98
{i) aftec the words “any M.lmster“ lhc words -
“the Deplity Minister” shall be inserted; '

(i} for the words “twanty thousand rupees”.the
words “sixty’ thousand rupees or the actual cost-of ‘the.
molur car whichever is less™ shall be substituted.

. (ifi). in - thevmarginal _heading; after ke word:
“Ministers” the words - “Deputy Ministers” - shall. be-
mserted.

Repealof ¢ 4. The Andhra Pradesh Payment ot Salanea and

of 1538, Pension and ‘Rémovil of Disqualifications’ (Amendment)
‘ Ordma.nce 1588 is hereby repealed



THE ANDERA PRADESH PAYMENT OF "SALARIES,
AND PYXSTION AND REMOVAL OF DISQUALI-
FIC.ATIGS (SECOND AMENDMIENT ) LCT, lage=

ACT NO. 3 OF 1989.
[29th March, 1989]

an Ac further to amend the Andhra Pradesh
pyment of Salaries and - Pension and

removal  of Disqualifications Act,
,953. .

" Be it enacted by the Legislative

. asembly of the State of Andhra Pradesh

i the Fortieth Year of the Republlc of
ndla, as follows‘

1, (l)_ Thls Act inay be called the
andhra Pradesh Payment ©of Salarjies and

Pension and Removal of Disqualifications.

{Secaond Amendment) aAct, 1989.

{2) It shall be’ deemed to have
come into force on the 1lst April, 1988,

[

s

#Received the 85sent of ihe Governor on the 2Bth Hhr:h
1989, For st~ement of Objects and Reasons, pleise see the

Andbrs PrageSV Gazette, Part-IV &, Extraordinary, dated the

1 TMe 189 Ak Pega 4_‘
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and Comeemce- |
ment,



of section

-3, Act IT of
1954,

12

2 In the Andhra Pradesh Payment of_ Sal avie. ‘and
Pension and Removal of-Disgualifications Acit, 1953
(hereinafter referred to as the principal Act}, in isection

(t) in sub-section (2), affcr' the words .*“other

Ministers™ the words “and the Deputy Ministers * shall

be inserwed; _
(i) in sub-section (3}, after the words “or any

other Minister” occurring in rwo piaces the words -“or
1

the Deputy Minister” chall be inserted.-
- 3. In section }1 of the Principal -Act,—

() in subsection . (1-A), for the words “five -

thousand rupees per annum”,; the words “seven thousand
and five hundred rupees; or with cash of the same®
value per amnum at his choice”, shall be substituted.

(ii) for subsection (1-B), we following wub-
section shall be substituted, namely:— - '

“(l-B)'Ev.;e:}r member referred to. in sﬁb-scctidn .
(1), and his or her spouse shall, subject %o such. roles -

as may be made by the State Government in this, behalf,

- be ealitled to travel either singly or, together with

any other person in any stage carriage vehicles operated -

. by the Andhra Pradesh State Road Trasport Corpora-
tien on any route.” o :

Am:pndmeny

e -

11-B.

4, In section 11-B of the priacipal Act,——

(i) for Sub—!:.enﬁc‘m T 'the' Eollowing sub-section

cwravas 4 ),

shall be substituted, namely:—

“(1) Every member of the Legislative Assembly

K who does not hold any of the offices: referred to

sections ' 3, 4,.5, 12-A and 12-B° snall bo ‘entitted

witliout payment of reat, electricity and water charges






ARDBRA PRADESH ACTS, ORDINAKCES AND
REGUEATIORS, ETC.

. The followinmg Act of the Andhra Pradesh
Legislative .Appembly received the assent of
the Governor on the 16th November, 1990 and
the paild aspent 18 hereby flrst published on
the 19th November, 1950 in the Ardhra Pradeab
Gazette for general information:

Aot ¥o. 21 of 1990.

An’ Acz further to amend the Andhra Pradesh
pzyment ¢f Salalries 2rd Pension &nd Renmoval
of Dlaquellficatiors 4ct, 1953.

BE it enacted by the Leglislative Assembly
of the State of Andhra Pradesh in the Forty-
irst yesr of the Republic of Indisa as
followe:- : '

- (89]



Short Title.

Amendmanc of
section 3,
Act 1i of
1954.
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‘1. This 4t may be called | the
Andhra Pradesh Payment of Salaries® ana .

Pension and Remqval of Disdualifications
(Amendment) Act, 1990,

2, In the Andhra Pradesh Payment of
Salaries and Pensicn and _Removal of Dis-
qualifications Act, 1953 (hereinafter re-
ferred to as the principal Act}, in ses-
tien 3,-

(1) for sub-section (1), tke follo-
wing shall be substituted namely:-

""(1) (1) There shall be paid to the
Chief Minister every month a salary of
rupees two thousand +two hundred acd
fifty., a special allowance of rupees cne
thousand twe hundred and fifty, a sunmp-~
tuary allowance of rupees one thousand
and a conveyance allowance of  rupeess
three thousand five hundred in case a
motor car propelled by petrol is used or
rupees twa thousand two hundred and fifty
in case a motor car propelled by diesel
0il -is .used:

Provided that if the Chief Minister
desires that the . propulsion charges in-
curred instead of the motor car used DYy
him be barne by the State Government in
lieu of the conveyance allowance payable
to him, such propulsion charges shall be

.borne by the State Government.

(ii) There shall be paid@ to the De=-
puty Chief Minister, if any, and to each
of the Council of Ministers whether a
Cabinet Minister or a State Minister,
and a- Deputy Minister, evefty month, &
salary of rupees one thousand séven hun-.
dred and fifty, a special allowance of



51

\ fugdes one thodsand twe_ hundred and fi-

fty, a sumptuary allcwance of rupees cne
thousand and a conveyance allowance of
rupees three thousand five hundred in
case a motor car propelled by petrzol is
used or rupees two thousand twoe hundred
and fifty in case a motor car propelled
by diesel oil is used.™ ’ '

(2) in sub-section (2},~

(a) before the proviso, the follo-
wing proviso shall be inserted, namely,-

“"Provided that the rent pavable on the
hired accommedation providzsd by the
State Government shall not exceed
rupees five thousand per nensem."

{b) in the existing provisec for. the
Wwrds TProvided that" the words "provi-
déd further thatr" and far tha wexids "fuo
tiousand five hundred rupees per -mensem"
the words “rupees three  thousand ver
mensem"” shall respectivelyv be supstituted.

3. In gectfon 3A of the princical -3ct,.-
(1) in sub-section (1), ~-

(i) Efor clause ({(a), the following
shall be substituted, namely:- *

"{a) Ther= shall be paid to the Chief
Whip and the Whip in the Assembly, svery
month, a saiary of -rupees one theousand
seven hundred and fifty, a specizl allo-
wance of rupees one thousand two hundred
and fifty, a sumptuary allowance of ru-
pees one thousand and a conveyvance allo-
wance of rupees three thousand five hun-
dred in case a motor car propelled by
betrel is used or rupees two .thousand
two hundred and fifty in case a hotor
car propelled by diesel oil is used.”

Amenonent of
secricn A,



susstitueton
of nav section
for section 4.
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til) in clavse’ (b),-

(a) bafore the proviso, the following,
provigo shall be insexted, nomely:=

»pProvided - that the rent payable .on
the hired accomodation provided by -
the State Governmant shall not ex-
ceed rupees five  thousand per
mensemn”.

(b) in the  axisting prowlso, for
tae words, "Prowvlded that™ .the words,
"Provided further that"” &nd “for the words
"two - thHousand five hundred frupeecs per
nensem®, 'the words *rupees-threg thousand
per mensem”, -shill-respectively be subs=-

tituted..

'(23 sub=-sectlen (2) hshall- be-omi{-.t'edr

. .4, For section 4 of the principal act,
the following shall be  substitutad,
namely:— : ) - .

asalaries dnd AlVo- 4.(1) Thers- shall De
eences of the sp,',!;“. .paid‘ to thge ‘Speakar and
and  Oeputy Spesker the: Del?“-ti.’ apeaker‘-'
wd  repdances to.  every montlr, a salazry
them s of rupees one thousand
. . séven hundred and fifty
a~special alloyance of rupeesione thousan
tvio' hundred and fifty, a’sumptuary allbﬂ
vance of rupeés aqne.thousand and a con-
veyance allowsnge of rupeds three thousand
five hundred in case a motor.car propel-
led by pgtrol is used or rupees ' two
thousand two hundred and fifty in cage &

motox “car. propelled b Co
motox _ p DY dieée_l oil is

_ {(2) The speaker and ‘t‘e Deputy Spea-
ker shall be entitled witzout'. gaxgenf of
rent to the use ;of furnigshed residence.
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provided by the State Govermment:, through=
out the term of their office and for a
period of fzfteendayaimmedlately there=-
after;

Provided that the Yrent payable on the
hired accomodation provided by the State
Government shall. not exceed rupees £ive
thousand per menseni

Provided further that where the Spea-
ker or the. Deputy Speaker does not use
the residence - provided by the State
Government under this sub-section, but
desires t¢ reside in any bullding of
his cholce, he shall be pald a house rent
allowance of an amount' equal. t¢ one and
a half times the reasonable rent or the
fair rent; ctaiculated 4n- respect oi--Suth
building in the manner provided under
the Andhra Pradesh Build.‘l.ngs (Lease, Rent
and Eviction) Cantrol stt, 1960 subject to ﬂfPigggt x4
a npaximum of rupees. three thousand per .
mensen; T

"{3) All expenditure for. furnishing
the residence o¢of- the ,gpeaker and the
Peputy speaker and for e ma.mtenance
thereof, whether or not. such ‘résitence
is pravided -by the 5tate Govérnment under
- this section, shall be borne by the State
Government subject teo sulh rules as may
be made by the State Government in this
behalf and no charye shall fall on the
Speaker and_ the Deputy Speaker perso-
nally in respect of the furnishing and
maintenance of such residence.,

(4) The income tax -payable by the
Speaker or the Deputy Speaker in sco far
as it relates to the salary, allgwances
and perguisites mentioned in this section
shall be borne by the State Government".
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amisston of 5. Section 4A of the principal Act
sectim-d 4. 3hall be omitted. '

6. In section 6 of the prineipal Act,
Atendrent of after second .proviso,. the feollowing
section 6. proviso shall be added, namely,-

"Provided a&lso that whether any
Minister, Deputy Minister, the Spea-
ker or the Deputy Speaker, the Chief
Wnip or the Whip in the Assembly
desires to make use of- his own
motor car as dforesaild, ne snall ke
provided with a driver by the Govern-
ment."” '

Amendment of 7. In section 11 of the primcipal act in
section 11, sub-section (1),-
(a) in clause {(¢), after the words
‘"one thousand five hundred zupees"; the.
words “and a conveyance allowance of one
thousand ~ five  hundred rupees™, shall be
inserted; :

(b) in clause (d), the words “tele-
Phone and” shall be omitted;

(c) after clause (&), the -followiny
shall be inserted, namely:-

I
"(e) in respect of telephone -facilipy,-
(i)} rentals;

(ii) call - charzes not exceeding rupees

fifteen huvndred on one or two tele-

phones, for every two months;-and
(111) installarion ¢harges.”

saction 11 D.

8. In section 11D of the primeipal act,- smendnent of

(1) in sub-sectica (1},-
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(a) in the opening portion, the words
"whose annuwal income dodes not excead rTupees
§ix thousand 2nd"™ shall be emitted;

{b)

in clause ({ii) for vhe words

"fifty rupees per mensem", the words “one
hundred rupees per mensem” and for the words
"five hundred rupees per mensea”, the words
"ene thousand rupees per wensew” shall res-—
pectively be subscituted.

(2) after sub-section (3), the folilowing
sub-secrion shall be added, namely:-

"(4} The widow of a deceased Member, who
is not re-married, shall be entitied ro

receive

half the pension, which che

deceasad Membar would have bean entirled
to receive under this section, had he

been alive™.

Insertion of . - .

new section g, After secrtion 11D of the principal

e, Act, the following section shall be inserted,
namaly:-

“Advafie To

- Members of
the Eegis-
Tative
Assembly
for pur-
chase of
motor car.,

11E. Subject teo such rulas =5
may be made by the Srate Governp-
ment Iin thls behalf, there may
be pald to a Member of the Legi-
slative Assembly by wav of tTe-

payable advance a sum not excerd-

ing rupees sixty thoueané . for

the purchase of a mator cac.”

R.V.VIDTR SafGAR,
Ssecretary to Govefm':cnt,
Law and Legislstive Affoirs,
ILae Departioent.



' THE ANDHRA PRADESH PAYMENT OF SALARIES
AND PENSION AND REMOVAL OF DISQUALIFICA-
TIONS ACT, 1991.

~ ACT No. 12 OF 1991.- ;‘jf".
[16th Aprll 1991]

AN ACT FURTHER PO AMEND THE ANDHRA PRADLSH
PAYMENT OF SALARIES -AND. ‘PENSION AND"-
REMOVAI:OF DISQUALIFICATIONS.ACT 1953. -

BE 1t enacted by the Leglslatlve
Assembly of the State of Andhra Pradesh
in the Forty second-Yéar of the Republlc
of Indla, as follows--_ - .

. .(1) Thj:s --Act_-. '_fmay-—-.-bé'- called the Short title

Andhré Pradesh Paymen: 'of ' Salaries andend
Commencement.

¥ Received the assent of the Guvernur on the 1z-04-1991.
For statement :of™ obﬂect and reasons piease see the Andhra
fradesh: Gazette, Part IV A, Extraardinary, dated 1B-03-1991
at Pages ‘7-to q1, - . o

[105]



_ Amendaent of

the Sche-

dule, Act
Il of 156
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Pension and Removal of Disaualifications
(amendment) Act, 1991.

" (2) 1It. shall be deemed to have come
into force on the 6th December, 1990.

2, ITn the Andhra Pradesh Payment of
Salaries and Pension and Removal of Dis-

. qualificationsBct, 1953, in the Schedule,~-

{1) for entry 49, the following shall
be substituted, namely :-

"489, The Dffice of the Fresident,
Pargkala Seshavatharam, Andhra
Pradesh State Chambér of Pan-
. chayati Raj, Hyderabad.

(2) in entry 73, for the words "Zilla
Parishad", the words "zilla Praja Pari-
shad" shall be substituted: ' '

- (3) in entxy 74, for the words "Pan-
chayat Samithi", the words "Mandala Praja

. Parishad", shall be substituted;

(4) after entry 79, the following
entries shall be added, namely :-

"80. The OQffice of the Chairman, .
Andhra Pradesh Medical and Health
Housing and Infrastructure Deve-
lopment Corporation Limited.

81, The Office of the Chairman,
Andhra Pradesh State Handloom
Weavers Co-operdative Society
Limited. )



82.

83.

84.

B5.

86,

87.

88.

89.

a0,

9l.

107
The Office of the Chairman,

Andhra Pradesh State Essential
Commodities Corporation Limited.

The QOffice ©f the Chairman,
andhra Pradesh Giriijan Co-ope-
rative Coffee Development
Corporation Limited, Paderu

The 0ffice of the Chairman,
Andhra Pradesh Washermen
Co—operatlve Federation.

The Qffice of the Chairman,
Andhra Pradesh Nayee "Brahmins
Co~operative Federation.

The Office of the Chairman,
Andhra ‘Pradesh- State Housing
Corporation Limited.

The Office of the Chainman,
Andhra- Pradesh State Co~-oper:
tive Rural Irrigation
Corporation Limited.

The Office of the Chairman,
Andhra Pradesh State Seeds
Certification Agency.

The Office of the Chairman,
Andhra Pradesh State Co-opera-
tive Marketing Federation.

The office of the Chairman,
Andhra Pradesh Co-operative
Union.

The Office of the Chairman,
Andhra Pradesh Co-operative, 011
Seeds Growers' Tederation,



92.

93..
-“AndRra Pradesh Sahakara Vlgnana

94

9%,
96.

87,

88.

59.

Joo.

101.

108

The Office of the Chairman,
Andhra Pradesh Co-operative
Rlce Mllls Federatlon.ﬂ

= - B

The Office of- “the’ Chalrman,

Samlthl. .- )

The Offlce of the Chalrman,,
Andhra "Fradesh- Vlkalangula
Co-operative Finance-Corporation.

The Qffice of Ehehdhéifman,
Andhra“Pradesh Mlnor1t1e9‘
Commission. - - !

The- Office of the Chalrmnu,

*Andhra * “‘Pradésh’ Bevérages

cOrporatlan»Elmlted, ‘Hyderabad.

The Office of the Chairman,
-‘Andhra _Pradesh ™ Urbaﬁ'”Develop—
ment and Housing Coiporation
lelted, Hyderabad.

Ty

_The Offlce of the Ghalrman.

Andhra._Pradesh Grandhalaya
Parishadiz. ;. ,

Theapﬁfite?of the .Chaitman,
Andhra. Pradesh State Police
Housing: Corporation.Limited.

The Office - of the Chairman;

.~ NEDCAP :{Non~Conventional’:Energy

Development:Corporaticn of.-
Andhra Pradeqh] .

- ‘:“

‘The foxce of the Lnalrman;
Apdhra Pradesh Technology':
Services Limited.
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The Office of the Chairman.
Hyderabad Metropolitan Water

Supply and Sewerage Ecard.

103

104.

The Office of  the Chairman,
Hyderabad Allwyns L‘mlfed.

The Office of the ChA1rman,

. Andhra Pradesh.Electronics.
’ Development Corporation, Limlted. .

105.
106.
107.
108,
109.
110.
111.

112.

113..

The Offlce of the Chairman,,'

-andhra Pradesh State Minorities

Finance Corporation Limited.

The Office of the Chairman,

" Andhra Pradesh Scooters Limited.

The Office of the Chairman,
Andhra Pradesh Randicraft Deve-
Jopment Corporation Limited.

The Office of the Chairman,
Andlira Pradesh Mineral
Development Corporation.

The Office of the Chairman,
Andhra Pradeésh Foods.

‘The Office of the Chairman;

Republic Forge Company Limited.

The 0ffice of the Chairman of
any Co-operative Sugar Mill.

The Office of the Chairman of
any Co-operative Sninning-Hill-

The Offlce of the Chairman of .

any Cotton Growers Co-operative

Spinning Mill. '



1l4.

115,

110

The Office of the Chairman,
Andhra Pradesh Non-Resident
Indian Investment Corporation
Limited, (ANRICH).

The Office of Chairman/President
of any Co~operative Society
at - the Primary, Central
and Apex level." -

LY
Repeal of 3. The Andhra Pradesh Payment of Sala-
ordinence - rjes and Pension and Removal of Disgqualifi-

3 of 1990,

cations -(Amendment) Ordinance, 1950 is

hereby repealed.



THE ANDHERA PRADESH PYAMENT OF SALARIES
AND PENSION AND REMOVAL OF DISQUALIFICA-

TIONS (SECOHDM) ACT, 1991.
' ACT Ho. 26 OF 1991%*
[24th October,1981]

AN ACT FURTHER TC AMEND THE ANDHRA PRADESH
PAYMENT OF* SALARIES AND PENSION AND
REMOVAL OF DISQUALIFICATIONS ACT,
1953. - .

BE it enacted. by the Legislative
2ssembly of the State of Andhra Pradesh
ih the Forty-second Year of the Republic
of India, as follows:-—'

-l (1) This Act may be called the Sport title
andhra Pradesh Payment of Salaries -and and
Pension and Removal of Disgualifications fommenceaent
(Second Amendment) Act, 1991.

. ¥ Recatved. the ’ssent of the Gavernor on the 23-10-1997,
For statemeat of objr * and reasoms please see the Andhra

Pradesh Gazette, Part --A, Extraordinary, dated 28-09-3991
at page 5,
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(2) It shall be Qeemed tl“have
come into force on thé lgt Septenber,
1991.

2. In the Andhra Pradesh Payment of
Salaries and Pension and Removal of bis-

gualifications Act, 1953 (hereinafter,

referred to as the principal Act), in
section 11,--

{a} in sub-section (1), for clause
(e}, the following shall be substituted,
namely: -
“(e) ip respect of telephone faci-

{i} an allowance of rupees one

thousand five hundred per mensum inclu-

sive of rentals;

{ii) installation charges;
(f) @ clerical allowace of one
thousand two hundred fupees per mensum',

(b) in sub-section (}A) feor the
words "seven thousand and five hundred",
the words "fifteen thousand" shall be
substituted.

3. For section 1iA of the principal
hAct, the following shall be substltuted,
namely::- )

Medfcal factiities - 11A. Subject to such

to the Hembers conditions as may be deter-
of the Legisla- mined by rules made by
tive Assembly the ‘Government, every Mem-—
and thetr ber - of - the ' Legislative
fam|les. Assembly who does not hold

any of the offices refer-

red to in sediions 3 to 5 and.sections.

12A ‘and 12B, and the members of his
family shall 'be entitled to,-
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s (&) a medical allowance of rupees
:ftve tundred per mensim in liew of supply
of medicines free of charce from State
Government hospitasl or dicpensary;

(b} free accrommodation and medical
treatment in any hospital maintained by
the St ate Government;

{¢} reimbursement of the chargyes
incurred towards hospitalisation in any
Government hospital or in the Nizam's
Institute of Medical sciences, lUyderabad,
where such hospitalisation is advised;

(d) medical treatment in any hos-
pital ouwtside India; and

(e} the .provision of artificial
limbs, hearing aids and the like &t the
cost of the State Government;

Provided that the cost to ke bhorne
or #he amount Lo bhe reimbursed by the’
State Govermment in respect c¢f medical.
treatment, -

(i) in any hospital witltinorout-
side India, shall not exgeed such sum as
may be specified in the rules made hy
the State Government in this behalf,
irclusive of the fare for air passage
and expenditure incurred towards
personal ‘attendant, in case where faci-
- Yity for such treatment ds akailable in
any hospital in India; or

(ii} in any hospital outside India,
shall not exceed the actual expenditure
incurred-fo{ such treatment and the fare
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for air passage of the persdn rreated and
" his personal attendant 1n ' cage vhezre

facility °for such treatment 1s not
available in any hospital in India;

{iii) in respect of hospitalisa-
tion in any- Government hospital ox in the
Wizam's Institute of Mediecal Sciences,
Hyderabad, the amcunt to be reimbursed

sall not exceed rupees forty thousand on
each occasion.

4. In‘section. 11B of the principal
Act, in, sub-section (1) in the, proviso
for the words “ane thousand rupees“, the
words ~ Ytwo thousand rupeesf' shall be
subhstituted.

5. Section 11¢C of the pr:.ncipal Act
shall be omitted.



THE ANHRA PRADESH PAYMENT OF SALARIES
AND PENSION AND REMOVAL OF DISQUALIFICATIONS

. (AMENDMENT) ACT, 1593.
ACT NO. 11 OF 1993*
[ 28th April, 1993 |

An Act farther to amend the Andhra Pradesh Payment of Salaries and
Pension and Removal of Disqualifications Act, 1953,

Be it enacted by the Legislative Assembly of the State of Andhra
Pradesh in the Forty-fourth Year of the Republic of India as foHows:—

1. Short title and commencenent.—{1) This Act may be called
the Andhra Pradesh Payment of Salaries and Ponsion and- Removal
ef Disqualifications (Amendment) Act, 1993,

(2) Section 2 (b), 3 (i) and 4 (i), shall be deemed to have come
into force on the Ist july, 1992 and the remaining provisions shail
come into force with effect from the Ist April, 1993 ’

2. Amendment of section 3.— In the Andhra Pradesh Payment of
Salaries and Pension and Removal of Disqualifications Act, (953 (Act
II of 1954) (herein after referred to as the principal Act), in scction 3,—

(@) in sub-section (1),—

() i clause (i), in the opening paragraph for the portion
beginning with the words “and a conveyance allowance” and ending
with the words “diesel oil is used” the following shall be substituted,

namely -—— .

““and a conveyance allowance of rupees six thousand in case
a motor car propelied by petrol is used or rupees three thousand eight
kundred in case a motor car propelled by diesel oil is used” ;

* Reccived the assent ©f the Governor on the 24th April, 1993, For Statement of
ebjects & ©asons, Please ser the Andhea Pradesh Gazette, 'Part 1V-4.
Extraordinery, daled the 23rd March, 1953 at Pagos 7,8, & 9.

(52)
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(i) in clause (ii), {or the poriten beginning with the word:
‘and a convevance allowance” and ending with the words f*diesel oil.
is used;”, the following shall be substituted, namely:—

¢and a conveyance allowance of rupees six thousand in case »

motor car prepelled by pertel is used or rupees three thousand cight
hundred in case a motor car propelied by dicsel oil is used.”;

(b) in sub-section (2),—

(i) - in the ﬁrst proviso, for the words “rupees five thousand®,
the words” “rupees ten thousand” shall be substituted;

(i) in second proviso, for the words “building of his

choice”, the words “building of his choice other than his own building,”
and for the words ‘“rupees three thousand”, the words “rupecs ten

thousand” shall be substituted;

(iii) after the secomd proviso, the following provise shall be
inserted, namely:—

“Provided also that where any such Minister or Deputy Minister
desires to reside in his own building he shall be paid a house rent
allowance which shall not be less than rupees five thousand but which
hail not exceed rupses ten thousand per mensem subject to evalua-
tion by the Roads and Buildings Department.”.

3, Amendment of section 3-A.—In section 3-A of the principal
Act in sub-section (1},—
(D in clause (a), for the portion beginming wi:h the words *and

a comveyance allowance” and ending with the words “diese! oil is
used,” the following shall be substituted, nmnely ——

aced.

“and a comveyance allowance of rupees six thousand in case a
motor car propelled by petrol is used or rupees three thousand eight
hundred in case a motor car propelled by diesel oil is used.”;

(iiy in clause (b)—

(A) in the first proviso, for the words “rupees five: thousand”_
the words ”rupees ten thousand” shall be substituted;
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(B) in the sccond proviso, for the words “building of his
choice™, the words “building ol his cliaice other than his own building,”
and for the words *‘rupess three thousand®, the words *rupees ten
thousand® shall be substituted; :

(C) alter the sccond proviso, the following proviso shall be
inserted, namely:—

“Provided also that where the Chicf Whip or any Whip in th®
Assembly desires to reside in his own building he shall be paid a hous¢
rent allowance which shall not be less than rupees five thousand but
which shall not exceed rupees ten thousand per mensem subject to
¢valuation by the Reads and Buildings Department.”.

4.  Amendment of section 4.—In scotion 4of the principal Act,—

(2) in sub-section (1), for the portion begining with the wordS
“and a conveyance allowance” and ending with the words ““diesel oil
is used”, the following shall be substituted, namely:—

“and a4 conveyance allowance of rupees six thousand in case a
metor car propelled by petrol is used or rupeses three thousand eight
hundred in case o motor car propelled by diesel oil is used.”;

(b) in sub-section (2),~—

(1) io the first proviso, for the words “rupeces five thousand™,
the words *‘rupees ten thousand® shall be substituted;

(ii) in the second proviso, for the words ‘‘building of his
hoice”, the words building of his choice other than his own building,”
and for the words “rupces three thousand”, the wogds “Tupees ten
rEmu.sz:.ud” shall be substituted;

(i) after the sccond proviso, the following proviso all be
inserted, namely — .

“Provided also that where the Speaker or the Deputy Speaker
desires to reside in his own building he shall be paid a house rent
. allowance which shall not be less than rupees five thousand buf which
shall not exceed rupees ten thousand per mensem subjoct to evaluztion
pY the Roads and Buildings Department®.
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5. Amendment of section 6 -In section 6 of the principal Act, ~

(@) in the first proviso, for the words “three thousand rupees, the
words “six thousand rupees” shall be substituted.

(b) in the sccond proviso, for the words “three thousand rupees®
the words “six thousand rupees® shall be substituted ;

6. Amendment of sectioh 11 :-In section 1t of the principal Act,—

(@) in sub-section (1), in clause (e), in sub- eclause (), for -the
words “rupees one thousand five hundred” the words “rupees two-
thounds” shall be substititted ;

{b) in sub-section (1-A), for the words “provided with railway
coupons of the value of fifteen thousand rupees or with cash of the same
value at his choice per annum®, the words “provided with railway cou-
pons of the value of twenty thousand rupees or with cash of the same
value af his choice per aunum, in two equal instalments one in the first
half of the year and the other in the sccond half of the year”, shall be
substituted, ’

1. Amendment of Sectionl1-D :—In scciion 11-D of the principal
Act, in sub-section (1), for the words "one hundrad rupees”, the words
“two. ltndred rupses” and for the words ““one thousand rupees®, the
words “two thousand rupees’” shall be substituted.
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' THE ANDHRA PRADESE PAYMENT OF' SALARIES

AND PENSIONS AND REMOVAL OF DISQUALIFI-
CATIONS (AMENDMENT) ACT, 1997.

ACT No. 10 OF 1997%"

E?th Aoril;’ 199?3

An Act further to amend the Andhra Pra~
desh Payment of Salaries and Pension
-and Removal afnlsquallflcatlonsAct,
1953.

'Be' it enacted. by the Legislative

Assembly of the State of andhra Pradesh
in the Forty eighth. Year of the Republlc
of India as Tollows:-

*Received the assent of the Governor on 4th April,. 1397,
For Statement of the’ Dbjects and Raascns. Please see the
A.P. Gazette Part IV-A Extraocrdinary dated 26th March,
1997 at P-3. . . : -

41
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1. This Act may be called the Andhra
Pradesh Payment of Salaries and Pension

" .and ‘Removal of Dlsquallflcatlons {Amend- Y

Bmendment
of
- section 3,

~f 1954.

‘ment] Act, 1997._

s

2. ‘In -the Andhra Pradesh Payment o£

" Salaries and Pension and Removal of -

Disqualifications Act, 1953 (hereinafter °
referred to as the- principal Act), in".
‘sectlon 3, in sub-sectlon (ZL -

" (i) in* the first’ provisc, for the_

lwords "rupees ten thousand”, the words:

Amendment
' - of Sec-
tion 11.

"rupees fifteen" thousand“, shall be sub-~ -
stituted; .

(i1) in the second proviso,’ for the .

words' "rupees ten thousand”, the words . -

rupees flfteen thousand‘ shallzbe'suh*;
stituted; '

(iii} in the thixd provzso, for the'
words Mrupees ten -thousand", the words
"rupees fifteen thousand“,shall be sub-
stltuted ’

3. In sectlon.ll, 1n sub—sectlon (1) of
- the pr1nc1pa1 Act, '

tl} for clause (&), the rollowzng

) clause shall be’ suhstltuted, namelys—~ -

_f‘: dy-a constltuency ‘allowance of .two
-thousand rupees and a conveyance allowance
ofbtwo thousand rupees per mensum. .’

(11) 1n clause (e) in' item A1), for‘“
the words "an. allowance of rupees two. -

_ thousand per mensum , - the words _*an’

‘allowance  of rliees four thousand per
mensum”, shall be substztuted. -

_G. BHAVANY PRASAD;
Secretary to Government,
Legislative Affairs & Justice,.
_Law- Department.
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"ACT No. 22 OF 1988.

*120th May, 1998.]

AN ACT FURTHER TO AMEND THE ANDHRA
PRADESH PAYMENT OF SALARIES AND
PENSION AND REMOVAL OF DISQUALIFI-
CATIONS ACT, 1953..

Be it  enacted by the Legislative -
Assembly of the State of Andhra Pradesh
in the Forty-ninth Year of the Republlc
of India; as follows :

*Recelved the assent of the Governor on the 19-05-1998,°
Far statement of object and reasons please see the Andhra
Pradesh Gazette, Part-1YV-A, Extraordinary dated 25~03-1998

at Page 4-5.1
: ey
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1. (1) This -Act may be called the

' Andhra Pradesh Payment of. Salaries and

Pension and Removal of.Disqualifications
(Amendment) Act, 1993 o

{2) Sectior 4 shall be deemed to have
come into force cn the lst April, 1988
and sect:.ons .2 and 5 shall ‘be deemed to

. have come into forcer on the 25th July.,

1895 and remaining provision shall .come

. 1nto force at once.

Substifto—
tion of
new sec-
ticn 5B
Act II of
1954, -

2. In the Andhra Pradesh Payment of
Salaries and Pension and Removal of Dis-
qualifications BAct, 1953 (hereinafter
referred to as the principal Act),. for
section 9-B, the :ollowmg shall be sub-
stituted, namely‘-'

P0-B. Advances..to Ministers, Deputy
Ministers, Chief Whip in the Assembly,

' Whips in the Assembly, Speaker and Leputy
. Speaker for purchase of motor carsi-

Any Mlnlster, Deputy Minister, Chief

‘Whip or Whip in the Assembly, thé-Spéaker
‘or the Deputy Speaker may be paid by way

of sec—-
tion 11.

of a repayable advancé a sum of money as
may be prgscnbed for thé purchase of
motoy¥ car in-order that he may be able
to discharge convenlently and effJ.c:Lently
the dutles of his offlce.

3. In the principal Act, in section -

11, in sub-section (1-B), for the words,

*either sinrgly or together with any other
person®, the .words ' "either singly or
toyether ‘with the spouse or with any
other person® shall be substituted.
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4. In the principal Act, in section Amendment
11-B, in sub~section (1), for the existing of sec-
-proviso, the following proviso shall be tien 11B.
substituted, namely:-~ - -

"Provided@ that where any such member
“does not- use the accommodation provided
by the State Government under this sub~.
. section, such member shall be paid an
accommodation allowance at the rate of

. rupees two thousand per mensum." :

5. For section 11-E of the principal Substitu-
" Act, the following shall be substituted, E’é‘;‘ls:i_
namely:- C : ' tion for .
- - section
r]11-E. Advance %o Members of the 11E."
Legislative Assembly for purchase of.
motor car:- A Member of the Legislative
Assembly may be vaié by way of repayable
advance a sum of money as may bs presc-
ribed for the purchzase pf a motor car.",

. 6. BHAVANI PRASAD,
Secretary to Government,
Legislative Affairs & Justice,
Law Department.
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ACT No. 23 OF 1998.
* [20th May, 1998.]

AN ACT. FURTHER TO AMEND THE ANDHRA
PRADESH PAYMENT OF .SALARIES AND
PENSION AND REMOVAL OF DISQUALIFICA-
TIONS ACT, 1953. - .

Be it enacted by the Legislative
Assembly of the State of Andhra Pradesh
in the Forty-ninth Year of the Republic
of India, as follows:-

T

*[Received the assent of the Governor’ on the 16-5-98.
tor statemént of object and reasons please see the Andhra
Pradesh Gazette, Part-I¥-A, Extraordinary dated. 16-04-Y9398
it Page 4-5.] : . '
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1. (1) This Act may be called thé
Andhra Pradesh Payment of Salaries and
Pension. and Removal of Dlsquallflcatlons
[Second Amendment} Act, 1998, ’

. (2} It shall come into force on such
. date as the State Government may, by
notificatidn in the Andhra Pradesh.

Gazette, appoint.

2. 'In the Andhra Pradesh Payment of
Salaries and Pensicn and Removal of Dis-
gualifications Act,. 1953 (herelnafter
referred to as the principal Agt), -
section 3, in sub-“section {1}, -~

(1) in clavse (i), for téé words "a
salary of rupees two thousand two hundred.
and £ifty", the words ™a salary of
rupees .three thousand" shall be substi-
tuted;

(2) in clause (ii), for the words
"a salary of -rupees one thousand seven
hundred and fifty", the words "a salary
of rupees two thousand and five hundred"
shall pe substltuted -

3. In 5eot10n 3A of the ‘principad
Act, in sub-sectlon {1), in clause (a},
for - the words "every month a salary of
rupees one thousand seven hundred and

£ifty', the words " every month a.salary

of xrupees two thousand five hundred"
shall bve substituted.

4. In Sectlon 4 of the principal Act,
in sub-section (1] for the words "every
month a salary of rupees one thousang
seven hundred and fifty", the words.
"every month'a salarv of rupees two
thousand five . hundred" shall be .

substituted,
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£, In sectiomn 11 of _the principal Amendment of
Act,-- .- section 11-

(1) in 'sub'-séction (1),

‘ (A) in clause (a) for the - words
"Seven hundred and ~ fifty- rupees per
mensum ", the words "two thousand five
hundred rupees per mensum®  shall “be
substitnted. ., ’ .

1B} for clause (c) the following
shall be substituted, namely:-

“(e) a Constltuency allowance of
three thousand rupees and a Conveyance
-allowance of 'three thousand rupees.per
mensum;®, -

. {€) in clause (d), for the words
"five hundred -rupees', the words "one
thousand rupees" shall be substituted;

(D) in clause {(e), in sub-clause (i),
for the words "rupees four tnousand”,
the words "rupees seven thousand” shall
bn subst:.tuted. ’

{E). in clause (f), -for the worés
"one thousand two hundred rupees", the
words T"two thousand rupees” shall b=
‘substituted. .

{2) for sub-section (1), the félldw-
ing shal_]: be substituted,nanely:- .

-%1a) Every member referred to .in
sub-section (1) - shall be entitled to
travel in first class upto a maximum
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distance of 30,000 Kms. (Thirty thousand

Rilometers)} in a year for which he shall

be provided with railway coupons of the

) value determined on the prevailing rates

. " upto- 30,000, Kms.. (thirty thousand Kilo-

meters): or with ‘cash of the same value

at his choice Per annum, in two egqual

» . instalments, one in the first half of"~

’ the  year and™ t.he other in the second
ha.‘l.f of the year. . " .

Amendment = 6. In, sectlon 11-B of ‘the Pr:.nc:.pal
of section Act, in” sub-section (1), in the prov:.so
11-B, . for the words "two “thousand rupees", the
' words "three thousand rupees” shall be
substltuted. .

G. BHAVANI PRASAD,
Secretary to Government,
B Legislative Affairs & Justice,
- - : Law Department.
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.41} This Act may bhe called the

ﬁgﬁﬂé%’ adesh Payment of Salaries and

Pension and Removal of Disqualifications

commence~ (Third Amendment)} Act, 1258.

ment.

) I! !..

ment of

{2) It shall be deexad to have come -
into force on the 20th Mazy, 1998.

2. In the Andhra Pra¢esh Payment of
Salaries and Pension ané Removal of Dis-

Section 11. qualifications Act, 1833 (hereinafter

Act. IT of

1954.

" referred to as the princ aal Act), in

seéction. 11, for sub-seciion (1lA), the
following shall be substituted namely:-
~"(1n) Every .member referred .to in
sub-section (1) shall >»e provided, at
hi® or bhex option, -either with railway.
coupons enabling to tra.*‘ﬂ'l in the first
class upto a maximum-distance of 30,000
Kms {Thirty thousand Kilometers) in a
year or with such lumpsum amount
calculated at the prevziling - railway
" fare at +the stage of 800 Kilometers
according to "the fare fixed £fox each
kilometer travelled, uzto 30,000 XKms.
and such membex or his or - her spouse
-shall ‘be entitled to +travel either
singly or-together with -spouse or with
any other person by &ny ,;ailway- in
India:z
Provided that the lu‘ssum amount S0
calculated shall be paid to each such

" member in two equsl instzlments, one in

the first half of the yezr and the. other
in the second half of the year subject
to such rules as may. be made in this -
pehalf."” :

G. BHAVANI PRASAD,
Secretary to Government,
Legislative Affairs & Justice.



. The following Act of the Andhra Pradesh
Legislative Assembly received the assent
of the Governor on the 18th April, 1999
and the said assent is' herehy first
published on the 21st April, 1999 in. the
Andhra Pradesh Gazette for general
informatien:- ' . -

ACT N6.12 OF 15999, °

An Act further to 2mend the Andhra Pradesh
Payment of_ Salaries- and Pension and
Removal of Disqualifications Act, 1953.

Be it - enacted by the Legislat-ive
Assembly of the ‘State of Andhra Pradesh
in the Fiftieth Year of the Republ:.c of

India as follows:- .

1. (1) Thie Act may be called the Short
Andhra Pradesh Payment of Salaries angd title and
v _ commence-

- ment.

i

Received the assent of the Governor 1n the 15-4-1999. For statement of : alyrels and
reasons please sec the Andhra Pradesh Gazette, Part IV-A, Extraordinary, di. 31-3-199% at
page 3.

- [79]
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Pensioh and Removal of Disqualificatians
(Amendment) Act, 1999.

{2) It shall come into force cn such
date as the States Government may, by

.notification, appoint.

2. In the Andhra Pradesh Paymenit of

of Section Salaries and Pension and Removal of Dis-
11-A. Act ITqualifications Act, 1953 in Section 11-A,- .

of 1954.

(i) the existing Section 11-A shall
be numbered as Sub-section {(1);

{1i) after sub-section (1) as mo re-
numbered, the follawing sub-section shall
be added to sub-section (1}, namely:-

"(2)- Subject to such conditiona as
may be determined by rules made by the
Government every former member of the
Legislative Assembly and Legislative
Council. and the memhers of their families
shall be entitled to the medical facili-
ties specified in clauses (b), (¢} and
{a) 6f sub-section (1})." . ‘

{iii) in the marginal heading for
the words “the Members of tha Legislative
Assembly", the words "tha Members of the
Legislative Assembly, the former Membars
of the Legislative Assembly and the
Legislative Council” shall be substituted.

G. BHAVANI PRASAD,
Secretary to Goverpment,
Legislative. Affairs & Justice,
Law Department.
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1

STATEMENT OF OBJECTS AND REASCONS

With a view to provide medical facilities toc the former
Members of the Legislative Assembly and the Legislative
Council and to the members of their families Government have
derdded to extend,-—-

(1) free accommodation amd medical treatment iIn any
Hospital maintained by the State Govermment;

{11) reimbursement of the charges incurred towards
hospitalisation in any Government Haspital or in the Nizams
Institute of Medical Sciences, Hyderabad/Sri Venkateswara
Institute of Medical Sciences, Tirygpathd where such hospita-
ligation is advised; and

{1ii) providing artificial 1imdba, hearing aids and the
like at the cost of the State Government dgubject to such
rules as made by the Govermment in this behalf.

To give effect to the above declision, Government have
decided to ap=nd section 1lA of the Andhra Pradesh Payment
of Salaries and Fension znd Removal of Disqualifications
Act, 1953 sultably.

The Bill meeks to glve effect to the abowve decismion.

‘ ®. CHANDRABAEY HAIDD,
Chief Minister.



ANDHRA PRADESH ACTS, ORDINANCES AND
REGULATIONS Etec.

The following Act of the Andhra Pradesh
Legislative Assembly received the assent
of the Governor on the l4th October, 2000
and the said assent is hereby first
published on the 1l&5th October, 2000 in
the Andhra Pradesh Gazette for general
Mformation:- ‘

ACT NO 34 OF 2000

AN ACT FURTEER TO AMEND THE ANDHRA
PRADESH PAYMENT OF SALARIES AND
PENSION AND REMOVAL OF DISQUALIFICA-
TIONS ACT, 1953,

[215])
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Be it enacted by the Legislativé
Assembly of the State of Andhra Pradesh
in the Fifty-first Year of the Republic
of India as follows:-

Short title 1.{1) This Act may be called the
and commence- Andhra Pradesh Payment of Salaries and
mont. Pension and Removal of Disqualifications

(Amendment) Act, 2000,

(2) It shall come into force on such
date as the State Government may, by
notification, appoint.

2. In the Andhra Pradesh Payment of
Salaries and Pension and Removal of Dis-
qualifications Act, 1953 (hereinafter
referred to as the principal Act), -in
section 3,- - ’

"hmendment'of
section 3.

T -(1) for subh-section {1), the
following shall be substituted, namely,-

(1) (i) There shall be paid to the
Chief Minister,every month, a salary of
rupees five thousand two hundred and
fifty, a special allowance of rupees
three thousand two hundred and fifty., a
sumptuary allowance of rupees three
thousand and a conveyance -allowance of
rupees ten thousand in case a bullet
proof motor car is used or rupees seven
thousand in case any other motor car is
used:

Provided that if the Chief Minister
desires that +the propulsicon charges
incurred in respect of the motor car,
used by him be borne by. the State
Government in lieu of the conveyance
allowance payable to him, such propul-
sion charges shall be borne. by ,the
State Government,
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{ii) There shall be paid %o the
Geputy Chief Minister, if ary. anc CEN
membér of the Council ot Minisweis
whether a Cabinet Minister or a 3ctate
Minister or a Deputy Ministrr, every
month, a salary of rupees five thousand,
a special allowance of rupees three

‘theusand two hundred ar.' fifity, a
sumptuary allowance of wi=es three
thousand and a conveyance it-.waace of

rupees ten thousand in co..2 a bullet
proof motur car is used or :1pers Seven
thousand in case any other motor car is
used.

(ii) in sub-section {2), aficr tle
thizd groviso, the followingy proviso
shall Le added, namely,-

Provided also that vhers s2ueh
Minicter or Denuty Mipniste- resides ia
any hired accommcd:tion provided by ih:e
Statr Government o: in any building of
his cheice not pr-vided by the State
Govornment or in his cwn bwilamanc, e
shall he paid a camp »ffice allowance ov
rupeas five thousand noer mensum, ™.

2. In section A wi the i'i-ncipal
Act, .in sub-secticn (1),

{i} for clause {(a), rhe followin,
shall be suibhstituted, nar :ly,~

(a} There shall be po.i to the Civizl
whi; and the Whip in toec \coephly. 2veiy
acnih, a salary of rup-.: five thrusa.d,

a rpecial allowance o1 roguws  three
“houtand  two  hunderd ond fifty, 2
~unptuary allewesnee of rupers three
Chedjzana and a conveyater aliowinee of
13165 ten thousand .. Jrae A nllex

J.1259/15

"Anendoent
of
seckion

1A,
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proof motor car is used or rupees seven
thousand in case any other motor car is
used,

~ {ii) in clause (b), after the third
proviso, the following shall be added
namely,-

Provided alse that where such Chief
Whip or amy Whip in the Assembly,
resides in any hired accommodation
provided by the State Government or in
any building of his choice not provided
by the State Government or in his ‘bwn
building, he shall be paid a camp office
allowance of rupees five thousand per
mensum.".

4., In section 4 of the Principal.

Act, -

(1) for sub-section (1), the
following shall . be. substituted,
namely,- -

(1) There shall be paid to the
Speaker and the Deputy Speaker, every
month, & salary of rupees five thousand,
a special ‘allowance of rupees three
thoesand t®e' hundred and fifty, a
sumptuary allowance of rupees tnree
thousand ard a conveyance allowance of
ruperes ten thousand in case a- bullet
vroof motor ‘car is used cr rupees seven
theusand in case any other motor car is-
used.

(ii) in sub-section (2), after the
thizrd proviso the following proviso

shall be added, pamely.-

Provided also that where such
Speaker or Deputy Speaker resides in any
hired accommodation provided by the
State Governmemt or in any building of
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4is choice not provided by the State
Government or in his own building, he
shall bhe paid a camp office allowance of
rupees five thousand per mensum."”.

S. In sectioen 11 of the Principal «amepdment of
Act, in sub-section (1),- section 11.

(i) for clause(c}, the following
shall be substituted, namely,-—

{c} a constituency allowance of
rupees five thousand and a conveyance
allowance of rupees five thousand per
mensum.

(ii) in clause{d), for the words,
'One . thousand rupees’ the. words; "One
thousand and. five hundred rupees! shall
be substitued.

(iii)Im clause(3), in sub-clause({i},
for the 'words, 'rupees seven thousand!
the words, elght thousand rupees’ shall
be gubstituted.”

6. In section 1lA of the Principal "Asendment of
Act, in sub-section(l},- mection 1la.

(i) in clause(a) for the words,
'rupees five hundred per mensum) the
words, 'rupees one thousand per mensum/
shall be substituted.

(ii) in clause(iii} of the proviso,
for the words, ‘'rupees forty thousand!
the words, "rupees seventy five thousand'
shaIl be gubstituted."

G. BHAVAKI PRHSAD
Secretary to Government,
Legiglative Affairs & Justice,
Law Department.
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STATEMENT OF OBJFCTS AND REASONS

Inéer the provisos ‘o sub-section {2} of section -3 and
provisos Lo suction 2-Lf5M{t  of the rndhra Pradesh Payment
of Salarirs apd Pensics ar?d Resoval of Risqualifications hAck,
1953, the Chief Mini- -7, Ueoucy Thief Minister if any, other
Mipistcos, Deputy HMiri-.ers and che Chief Whip and Whip of
the Legislative 455 sbly. fefrectively are entitled for
payment of 'a maximua svcunt f ;upees fifteen thousand per
mensimh towards ren. wherc “iyred accommodation is provided to
ther by the State Guvernrteat or where they do not use the
residence providsd by tha fiate Government but desire to
reside in any buildiro of tufir choice or where they.reside
in theis own build:ipg. Lihcwise, the Speaker and Deputy
Sprakoer f the Legisl.iive Ansembly Are entitled for payment
of max:rum amount ~f runers ten thousand per mensum towards
rent aceording to provisos .ndur sup-section {2) of section
+ of rvw Act, where they regide in the hired accommodation
providec by the State davernment, or in any building of
the1r eldice or in their own building.

Government have docided tc pay an ampunt of rupees five
thousand towards camp office allowanes in addition to theé
fcuse keat Allowance as specified in section 3, 3-A and 4 to
such of the Ministers/ficpucy Ministers/Chief wWhip/wWhip/
Sreaker/dcputy Speaker o! the Legiszlative assembly who
resldes in any hired accommodation provided by the State
Government or in any biilding of his choice not provided by
the Goviernment or in his own building.

{t is now proposed to enhance the existing limit of
Rs. &C.¢(0D/- to Rs. 75,000/- to the membera of the Legisla-
tive Nsrambly and thelr families as was done in the case of
the Government Officera and ex-Legislators, in respect of

reimbursement for medical treatment under proviso to clause |

{iii) of section 11-A{l).

To give effect to the above decisions, sections 3, 3-A,
4 and 1}-Af{l) of the Andhra Fradash Payment of Salaries and
Pensicn and Removal of Disguslificatiems Act, 1953 have
been suitably asended.

This B111l seeks to give effect to the above decision.

mha CHANDRABABU NAIDUD,
.. Chief Minister,

{
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According 1o clause () of sub-section (1) of secticn 11
ol the Andhira Pradesl Payment of Salaries and Peusion and
Removal of disqualifications Act, 1953, every member of
the Andhra Pradesh Legislative Assembly, who does not
hold any of the offices referred in Sections 3to 5 and (Sec-
tions 12-A and 12-B) shall be entitled to Clerical Allow-
ance of Rs. 2,000/- (Rupees two thousand only) per mensum
and according to clause (a) of scction 11 A of the said Act,
every member of the Andhra Pradesh Legislative Assembly
who does not hold any of the offices referred in section 3 o
5 and sections 12-A and 12-B, and the Members of his fam-
ily shall be entitled to a medical allowance of rupees one
thousand per mensum in lieu of supply of medicines frce of
charge from State Government hospital or dispensary.

In view of the orders issucd by the Government in
G.0.Ms.No. 207, G.A. {8R) department, Dt. 1-5-2001 ., ev-
erv member ol the Legislative Assembly is entitled to have
a Personal Assistant on depulaion from the Governmeni De-
pariments up to Upper Division Cleck cadre whose cxpen-
diture towards salaries and {ixed travelling allowancces shall
be charged to the establishment from where he has been
drafted. Therefore the question of payment ol an amount of
Rs. 2,000/- (Rupees 1wo thousand only) lowards elerical al-
lowance per mensum may nol arisé. Hence, clause (f) of
sub-section (i) of section 1 of the said Act has been pro-
posed to be omitted and decided to cnhance the existing
Medical allowance of Rs. 1000/~ per month to Rs. 3,000/-
per monih by amending clause (a) of section 11-A of the
sard Act,

Thixs Bill secks 10 give cffect (¢ the abeve decision,
NARA CHANDRABABU NAIDU,

Chief Minister.
ANDHRA PRADESH ACTS. ORDINANCES AND
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THE ANDHRA PRADESH GAZETTE
PART 1V-B  EXTRAORDINARY

PUBLISHEDBY AUTHORITY

No.41] HYDERABAD, TUESDAY, OCTOBER 25, 2005.

ANDHRA PRADESH ACTS, ORDINANCES AND
REGULATIONS Etc.

The following Act of the Andhra Pradesh
Legislative Assembly received the assent of the
Governor on the 24th October, 2005 and the said assent
is hereby first published on the 25th October, 2005 in
the Andhra Pradesh Gazette for general information.

ACT NO. 20 OF 2005

AN ACT FURTHER TO AMEND THE ANDHRA
PRADESH PAYMENT OF SALARIES AND PENSION
AND REMOVAL OF DISQUALIFICATIONS ACT, 1953.

Be it enacted by the Legislative Assembly of the State
of Andhra Pradesh in the Fifty-sixth Year of the Republic of
India as follows:-

A. 242 [1]
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Short
title and
commen-
cement.

Amend-
ment of
Schedule,
Act Il of

Repeal

of
Ordinance
19 of
2005.

1. (1) This Act may be called the Andhra Pradesh
Payment of Salaries and Pension and Removal of
Disqualifications (Second Amendment) Act, 2005.

(2) It shall be deemed to have come into force on
the 24th August, 2005.

2. In the Andhra Pradesh Payment of Salaries and
Pension and Removal of Disqualifications Act, 1953 in the
Schedule, after entry 2, the following new entry shall be
inserted namely:-

“2-A. The office of member of the National Disaster
Management Authority constituted by the Government of
India in Ministry of Home Affairs in their notification
No. 1/15/2002-DM (I)/NDMA. Il (A), dated the 30th May,
2005.".

3. The Andhra Pradesh Payment of Salaries and
Pension and Removal of Disqualifications (Amendment)
Ordinance, 2005 is hereby repealed.

T. MADAN MOHAN REDDY,
Secretary to Government,
Legislative Affairs & Justice,
Law Department.

PRINTED AND PUBLISHED BY THE COMMISSIONER OF PRINTING

AT LEGISLATIVEASSEMBLY PRESS, HYDERABAD.
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THE ANDHRA PRADESH GAZETTE
PART IV-B EXTRAORDINARY

PUBLISHED BY AUTHORITY
No.26] HYDERABAD, FRIDAY, DECEMBER 17, 2010.

ANDHRA PRADESH ACTS, ORDINANCES AND
REGULATIONS Etc.

The following Act of the Andhra Pradesh Legislature
received the assent of the Governor on the 17 th December,
2010 and the said assent is hereby first published on the
17th December, 2010 in the Andhra Pradesh Gazette for
general information:-

ACT No. 14 OF 2010.

AN ACT FURTHER TO AMEND THE ANDHRA
PRADESH PAYMENT OF SALARIES AND
PENSION AND REMOVAL OF DISQUALIFI-
CATIONS ACT, 1953.

Be it enacted by the Legislature of the State of
Andhra Pradesh in the Sixty first Year of the Republic of
India as follows :-

A-290 [1]
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Short 1. (1) This Act may be called the Andhra Pradesh
tar'tée Payment of Salaries and Pension and Removal of

commence-Disqualifications (Amendment) Act, 2010.

t. .
men (2) It shall be deemed to have come into force on

the 7th December, 2010.

Amend- 2. Inthe Andhra Pradesh Payment of Salaries and
g?édcﬂle Pension and Removal of Disqualifications Act, 1953,
Actllof inthe Schedule, in entry 2A, for the words “The office of
1954 member”, the words “The office of the Vice-

Chairperson/ Member’ shall be substituted.

A.SHAKAR NARAYANA,
Secretary to Government,
Legislative Affairs & Justice,
Law Department.
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THE ANDHRA PRADESH GAZETTE
PART 1V-B EXTRAORDINARY

PUBLISHED BY AUTHORITY
No. 10 HYDERABAD, MONDAY, APRIL 18, 2011.

ANDHRA PRADESH ACTS ORDINANCESAND
REGULATIONSETC.

The following Act of the Andhra Pradesh Legislature,
received the assent of the Governor on the 18th April,
2011 and the said assent is hereby first published on the
18th April, 2011 in the Andhra Pradesh Gazette for general
information.

ACT No. 10 OF 2011.

AN ACT FURTHER TO AMEND THE ANDHRA
PRADESH PAYMENT OF SALARIES AND
PENSION AND REMOVAL OF DISQUALIFI-
CATIONS ACT, 1953.

Be itenacted by the Legislature of the State of Andhra
Pradesh in the Sixty-second year of the Republic of India
as follows:-

1. (1) This Act may be called the Andhra Pradesh Shorttitle
Payment of Salaries and Pension and Removal of ad

. - . commen-
Disqualifications (Amendment) AELt] 2011. cement.

A. 494
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Amend-
ment of
Section1l.
Act 11 of
1954.

Amend-
ment of
Section
11-D.

(2) It shall be deemed to have come into force on
and from the first January, 2011.

2. In the Andhra Pradesh Payment of Salaries and
Pension and Removal of Disqualifications Act, 1953 (herein
after referred to as the Principal Act,) in section 11,-

(1) in sub-section (1), for clauses (a) and (b) the
following shall be substituted, namely:-

“(a) a salary of Rs. 12,000/- (Rupees Twelve
thousand only) per mensum;”

(b) a constituency allowance of Rs. 83,000/-
(Rupees Eighty Three thousand only) per mensum; and

(if) in sub-section (1 A),-

(a) for the expression “of 30,000 Kms. (Thirty
thousand Kilometers)” the expression “of 70,000 Kms.
(Seventy thousand Kilometers)” shall be substituted.

(b) for the expression “up to 30,000 Kms.” the
expression “up to 70,000 Kms.” shall be substituted.

3. In section 11-D of the Principal Act, in sub-section
(1) for the paragraph after clause (iii) the following shall be,
substituted, namely;-

“A pension of fifteen thousand rupees per
mensum for the first term or a part of it and a pension of
one thousand rupees per mensum for each year of his
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service in subsequent term as such member, so however,
that in no case the pension payable to such person shall
exceed twenty five thousand rupees per mensum.”

A. SHANKAR NARAYANA,
Secretary to Government,
Legislative Affairs & Justice,
Law Department.

PRINTED AND PUBLISHED BY THE COMMISSIONER OF PRINTING, AT LEGISLATIVE ASSEMBLY PRESS, HYDERABAD
2011.
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THE ANDHRA PRADESH GAZETTE
PART 1V-B EXTRAORDINARY
PUBLISHED BY AUTHORITY

No.8] HYDERABAD, APRIL, FRIDAY 20, 2012.

ANDHRA PRADESHACTS, ORDINANCESAND
REGULATIONS Etc.

The following Act of the Andhra Pradesh
Legislature, received the assent of the Governor on the
17th April, 2012 and the said assent is hereby first published
on the 20th April, 2012 in the Andhra Pradesh Gazette for
general information:-

ACT No.8 OF 2012.

AN ACT FURTHER TO AMEND THE ANDHRA PRADESH
PAYMENT OF SALARIES AND PENSION AND REMOVAL
OF DISQUALIFICATIONS ACT, 1953.

Be it enacted by the Legislature of the State of Andhra
Pradesh in the Sixty third Year of the Republic of India as
follows:— [1]

A. 308
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Short title
and com-

mence-
ment.

Amend-
ment of
Section
11-B,
Act Il of
1954,

1. (1) This Act may be called the Andhra Pradesh
Payment of Salaries and Pension and Removal of
Disqualifications ( Amendment) Act, 2012.

(2) It shall be deemed to have come into force with
effect on and from the 13th July, 2011.

2. In the Andhra Pradesh Payment of Salaries and
Pension and Removal of Disqualification Act, 1953, in
Section11-B, in sub-section (1), for the existing proviso, the
following proviso shall be substituted, namely:-

“Provided that where any such Member does not use
the accommodation provided by the State Government
under this sub-section, such member shall be paid an
accommodation allowance at the rate of Rs. 25,000/-
(Rupees Twenty Five thousand), per mensum”.

A. SHANKAR NARAYANA,
Secretary to Government,
Legislative Affairs & Justice,
Law Department.

PRINTED AND PUBLISHED BY THE COMMISSIONER OF PRINTING AT LEGISLATIVE ASSEMBLY PRESS,

HYDERABAD,
2012.



	1986AP9.pdf
	1986AP9.pdf
	1987AP44.pdf
	1989AP2.pdf
	1989AP3.pdf
	1990AP21.pdf
	1991AP12.pdf
	1991AP26.pdf
	1993AP11.pdf
	1997AP10.pdf
	1998AP22.pdf
	1998AP23.pdf
	1998AP25.pdf
	1999AP12.pdf
	2000AP34.pdf
	2002AP23.pdf




